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SHRIMATI VIMAL PUNJAB
DESHMUKH (Maharashtra) : I want to make
one submission, Sir. If we arc going to have
two holidays, then let the House sit on
Saturday, because tliat has happened

previously also.

SHRI KRISHAN KANT (Haryana) : Sir, I
was also going to make the .same suggestion.
As you know, Friday is fixed for non-official
business, for Privat.. Members. So it is
neeessary that the Private Members' rights
should be looked into and if we are going to
declare Friday a holiday, then we should sit on
Saturday so that the Private Members can
have that day for non-official business.

THE INTERNATIONAL MONE-
TARY FUND AND BANK (AMEND-
MENT) BILL, 1969—contd.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) Mr. Vice-Chairman
Sir, one of the good things that India
did in the past years in my opinion was
to have become a member pf the Inter
national Mone ary Fund and the Inter
national Bank for Reconstruction and
Development. The inauguration ol
the International Monetary Fund, I believe, is a
landmark in the history of International

 Monetary system. It is an institution which was

brought into existence in the -year 1944, nearly
twenty-five years ago, at tlie Bretton Woods
Conference, It has come into being because it

| wanted to meet the needs of world trade and
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\ dollar began to assume
{ virtually it replaced sterling, which is the

international liquidity of finance. You know,

| Sir, that previously the international monetary,

system was based on gold. Great Britain was
the leading financial country in the world till
the First World War broke out. Till then tjie
system was based on gold, and we can describe
it as the Gold Standard system. But, Sir, after
the First World War the position of Great
Britain was considerably weakened, and the
United States of America came into
prominence as years rolled by. Even though
Great Britain abandoned the Gold Standard
during the War, it resorted to Gold Standard
after the close of the First World War. After
the Second World War America took up the
most leading position and practically
supplanted Great Britain in 1 Infield of
international Monetary system, and American
importance and

currency of Great Britain. It might be noted,

E Sir, that either of
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them, dollar md sterling, was based on gold. Tha is the
reason why they were command ng an influential
position in the inlernati mal economy. Gradually it was
found 1 y experience that either dollar or sterl ng was
unable to meet the situation, a id it was found necessary
« after the Second World War tbat an institution shou J
be devised, a mechanism should be opcr. ted by which
the balance of payments p eition can be eased and the
growth of world trade can be facilitated. Unde those
circumstances, Sir, the leading er momists of America
and Britain, they tl night of a plan and they brought into
Existence this mechanism of International Monetary
Fund. Then, as years rolled by, as world trade began to
grow—as the h >n. Minister has “pointed out, world tra*
e began to grow at the rate of 7*5 per cent. While the
monetary exchange was >niy growing at the rate of 2'5
per cem—and then as the needs of world trade could not
be met by the world system ol gold exchange standard,
which was represented by sterling and dollar’, the neei a
ose for inventing some device by wh ch the needs of
world trade, the growth of world trade, could be met.
With that view this mechanism of Special Di awing
Rights has been invented. It ii a very very useful thing in
my opinion, and it is a matter of pride-that India
continues to be a member of the Tnternation J Monetary
Fund. I am also proud that India is one of the original
members of th' International Monetary Fund which h. B
the right of appointing a permanent Executive Director
to the International A onetary Fund and hence occupies
an ii iportant position in the scheme of Inte national
Monetary Fund. But what I regret is that our quota in the
Internation J Monetary Fund is not large enough. | wish
it were larger than the 750 millio 1 dollars, which is now
its quota in thi entire quota of the International Mone' iry
Fund. If I remember aright, we start, d with 400 million
dollars as our quota b it subsequently, I believe it was
increase 1 to 750 million dollars. That point I am raising
because our capacity to ha\ e Special Drawing Rights
depends on tl e proportion our quota bears lo the e Hire
quota of the International Monetary Fund. If our quota is
larger, then our proportion wiH increase. But nt v we
lind that out of ihe 3J billion do ais of Special Drawing
Rights created, we get only 3*5 per cent., namely 130
mil ion dollars or so, as stated by our Financ Minister
the other day when he mad" the inaugural speech. I very
much wish that our quota were
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larger than it is today. Anyhow, Sir, I read in some
newspapers that our country-was trying to see that
the proportion between the Special Drawing Rights
and the quota should be amended so that we can
hav<* a larger share in the Special Drawirig Rights.
If that is accepted by the other powers, particularly
the USA—I was also informed that USA is willing
to support if we raise the contention that our
proportion should be raised—it will help us. It
should aol be tied down to the quota; it must be
much more than our quota justifies. That is the
position. So what I want is that we should
persistently impress upon the Board of Governors of
tbe International Monetary Fund that the proportion
should be raised as far as possible. That is my
first submission.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : It is two hours for the whole debate and I
would request you to take ten minutes.

SHRI K. P. MALLIKARJUNUDU : Is my time
over? It is not. Of course I will be short; I cannot be
long; itis my nature not to be long.

Now of course the present Bill is brought forward
with a view to incorporate a Section, the new
Section 3A in the Inter-mational Monetary Fund and
Bank Act, 1945. Now under Section 3 of the Acl
Sir, "the Reserve Bank of India shall be the
depository of the Indian currency holdings of the
Int« rnational Fund and International Bank" So it is
the custodian of our quota funds in the International
Monetary Fund. Now what is wanted by this
amendment is that, when the Special Drawing
Rights are created, the Reserve Bank should operate
these rights. In order to enable the Reserve Bank to
operate these Special Drawing Rights this
amendment has been brought forward. It is
consistent with the scheme of the Act, the Inter-
national Monetary Fund and Bank Act, 1945, and it
is quite appropriate that such an amendment is
brought forward. I wholly endorse this Bill.

SHRI M. H. SAMUEL (Andhra Prade-.h) : Sir, the
Internatioanl Monetary , Fund has just celebrated its
Silver Jubilee. At that time an account was taken of
its werk and objectives. It was agreed on almost all
hands that it had done sgnal service to the monetary
system of the world in ensuring stablity in
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[Shri M. H. Samuel] exchange rates. It
had lent about 18 billion dollars to various
countries in the world in order to tread the path
of stable

and balanced monetary policies. 3
p.M. Of all the thin? tYit the IMF has

done, in my opinion this scheme of
Special Drawing Rights for increasing inter-
national liquidity and world trade will stand
perhaps as its greatest achievement so far.
India's position in this respect is yet to be
assessed. The amended Articles of the IMF
that came into force in July this year
established this special facility called the
Special Dr wing Rights. This is a sort of
reserve assets equivalent to gold and are to bo
issued independently of the balance ol
payments position of any country. Under the
amended Articles two separate accounts would
be maintained in the Fund, a general account
and a SDR account. The SDR scheme will thus
enable India to use this amount as part of her
external reserves and help to increase her trade
without worrying about liquidity difficulties.
The scheme will be on a three-year period of
trial initially and the Indian Government is
going to take in the first year, I think about 130
million dollars and in the second and third year
about 105 million dollars.

SHRI K. P. MALLIK ARJUNUDU : It
cannot take all the money; it can take only 70
per cent.

SHRI M. H. SAMUEL : At the present
moment that is the prescribed limit. It may go
up. As we have demanded our quota may be
raised. This means considerable monetary
facility for India without any burden being
invloved. The charge of 1*5 per cent made on
the drawings to obtain convertible currencies
is also payable in SDR. The scheme, it is said,
while helping to increase international
liquidity will also enable advanced countries
to raise their aid commitments. I do not know
whether they will do so or whelher it will be
possible for them to do so.

I used the word 'liquidity'.' Now
liquidity is a condition in which there
is sufficiency of cash  holdings. This
concept of liquidity was first enunciated'
by the great socialist er. Ax. J. M.
Keynes. This has now been accepted. all
over the world and has attained great*
importance in monetary policies.

SHRI NIREN GHOSH (West Bengal) :
Since when has Mr.J. M. Keynes
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been to be a socialist

nomist?

€Co-

SHRI M. Tf. SAMUEL : I believe his
whole mind was s icialist and he was an
economist r»f repute. I have read several
books by Kenyes and he has been resp msible
for aerveral revolutionary economic theories.
(Interruptions) You can refer to Sidney
Webb.

THE VTCE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No cross talks please.

SHRI M. H. SAMUEL : I can understand
Mr. Niren Ghosh confessing ignorance about
Mr. J. M. Keynes because he knows only of
economists like Karl Marx and so on. But it
would ba bitter for him sometimes to read
about other pepole also.

SHRI NIREN GHOSH : 1t is true that I
know more of Karl Marx and less of Mr.
Keynes but I do know something about Mr.
Keynes also.

SHRI M. H. SAMUEL : This concept of
liquidity became neeessary because as the
Minister said in his opening speech of the
declining monetary reserves and expanding
world trade. Now such a situation could easily
lead to inflatipn, dsvaluation and so on. This
trend has been growing; it has not abated so
that today the shortage of liquidity is a dire
reality. Now, shortage of liquidity is an
international problem and almost all countries
except a few suffer from this. According to
economists it can be dealt with in three ways:

(1) By raising quotas in the International
Monetary Fund of each respective country;

(2) By creating, as they have done now,

Special Drawing Rights; and
(3) By raising the price of gold.
As you know, every country in the

world is now on the gold standard and
has been for a long time. The second
course has been preferred because it
has not yet been tried while the other
two were felt to be a little more difficult.

But though Special Drawing Rights can
help meet our payments difficulties and
increase our export trade, I submit in the first
place that it is no solution to our international
monetary difficulties. For example, in the long
run—I am not
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talking about sh< rt-term—it is no solution to
our balance of payments difficulties. Surplus
countri< s—.1 mean in liquidity— will remain
su-plus and will perhaps grow more surjlus
and deficit countries will remain defi :it and
probably become more dificit. And then the
monsters of devaluation, infi ition and
revaluation will be lurking roui d.

Secondly, ind istrial nations will benefit
more because th< y have got greater quotas in
SDR. As I said before, by benefiting more
whether tl eir,capacity to aid underdeveloped
and developing countries will be increased is
yet to be seen.

Thirdly, exec sive use of Special Drawing
Rights might also bring about inflation.

Fourthly, I b'Jieve they have permitted
recently, a few months ago, 5Q per cent of the
holdings in the Fund to be used through SDRs
for stockpiling primary products. This I
submit, will adversely affect the developing
and the underdeveloped coui tries.

Now, I have i few suggestions to make.
Apart from Special Drawing Rights the
instability in he present world monetary
system should be corrected by

(1) Refoms in liquidity;

(2) A greater financial self-discipline
by each country;

(3) More quotas being earmarked for
develop* ig countries.

I understand that 80 per cent of the members
of th-; IMF are the developing or undcr-
deveioped countries, but their quotas amoun to
only 25 per cent of the total hoi lings of the
Fund. This should be rer Ltdied, as Mr.
Mallikar-junudu has si ggested, not only
India's share in the Special Drawing Rights but
also the share of the other developing
countries, because it will help in bringing
about liquidit f. No. 4, more of these Special
Draw) ig Rights should be put at the disposal
>>f the International Development Associat on
which, in my opinion lias been df ing good
work, helping many of the developing and
under-developed countrit s. Now, this Special
Drawing Right is an international monetary
asset which hi < < ome by force of necessity to
supplemen' the reserves of gold and foreign
excha igc, but it is a sensitive instrument.
itfinor use or excessive use, both have the r
pitfalls. Every country's monetary system is
itself a very sensitive
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instrument. There is no need for us to us e the
SDR more than we require to help our own
production. The Special Drawing Rights have
also come about, I must say, by the United
States  surrendering its hold on the
International Monetary Fund.

I would say a few words about the currency
and then conclude. Since the beginning the
IMF is an institution which has helped to
steady up the behaviour of various currencies
in the world. They have tried to steady up the
currencies, when they were losing their
balance, and helped the countries concerned to
develop their industries more in order to pump
into their currencies greater strength. Our own
currency, the rupee, is in a bad way. Though
the official rate of the rupee in terms of the US
dollar is Rs. 7.50, in the free market it is
quoting at Rs. 10.25. I understand even more.
Though the official rate for a pound is Rs. 18,
unofficially it is quoted at R3. 27 or Rs. 28. 1
heard a rather comforting news the other day
from a student who has come from Germany.
He told me that according to the German
banks the rupee is coming up and we may
soon be able to establish our parity with the
world currencies, but the time is not yet for
that consummation.

SHRIK. P. MALLIKARJUNUDU :
If our exports will increase.

SHRI M. H. SAMUEL : SDRs, or no SDRs,
I want to submit that our best guarantee for
international liquidity or currency stability is
higher production, qualitative production and
more and more exports. This will not only
ensure our liquidity, but also boost up our
rupee value and release our currency from the
autocratic, despotic rule of what I would call
King Gold, which has been ruling the
currencies of the world for years now. If the
Special Drawing Rights result at least in
converting this despotic rule of king gold in to
what I may call a constitutional monarchy, I
think it would have achieved its purpose.

Thank you.

SHRI KALYAN ROY (West Bengal) : Mr.
Vice-chairman, the whole tragedy is this.
After twenty years we find today that the
entire economic world, from Paris to Rome,
from Rome to New York and from New York
to London, is in a great crisis. There is a crisis
in relation to dolar, there is a crisis in relation
to the balance
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[Shri Kalyan Roy] of  payment and in
relation  to adjustments owing to the fact that the
monetary world is dominated by  the Western
imperialists and monopolists. We find a sense
ot fear. It is still more tragic that today in this
country here is a Government which talks about
socialism, here is a Government which talks about a
planned economy, here is a Government which talks
of taking this country to a better world where
the people can eat two square meals a day,

can have enough clothing, can have shelter
and still it cannot think in  terms of
disentangling itself from the tycoons who decide

the policy oi" the IMF. The IMEF, as far as 1
remember, came about in 1944,  after the Bretton
Woods Conference, in order to remould the
world structure in the the same way as it
existed between 1918 and 1939, in order
to divide the world for power purposes
into developed  countries and under- de-
veloped countries. The more they arc lading
to achieve their purpose, the more they are trying to
find artificial ways in order to keep up this barrier
created by them. Is it not a fact that today the
IMF is dominated by the United States, Japan, the
United Kingdom and France ? Somewhere, in
Africa or South East Asia, in the Pacific
Islands or in Latin America, their  colonial
exploitation is going on. Are they not really
responsible for the decline in the price of com-
modities  which we  Asians and Africans
produce? What has he got to say about that?  Have
they been able to protect the price of jute, tea,
coffee, cocoa or all those products of Latin America
which are being plundered by the men of the Wall
Street. Not at all. Did they help us when we rushed,
at the dictates of Wall Street, to devalue our
rupees ? So, it would be wrong for this
Government, which has taken definitely some
courageous steps to reorganise its internal
fiscal policy by nationalising the banks, to look
permanently to the IMF with a beggar's bowl to get
something out of it. It is tragic that even when this
particular Special Drawing Right was created, out-
country was not even consulted. Nobody sought our
opinion.  Only ten countries decided that this fund
has to be created. What a contemptuous way of
dealing with a Government which was associated
with it from the very beginning.  Then, Sir, it is
also tragic that in drawing i this  particular ~ Fund
no consideration has been given to those
developing countries about which America and
England talk all the time. Are we going to get more
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share out of i1? No, none at all.  As a matter of fact
the basis of allocation ol the SDR quota again is on
the basis of the original International Monetary Fund
quota; in other words, as one of the hon. colleagues
has pointed out, our share would be 3J per cent of
Rs. 135 million; 25 per cent of the total quota will
be utilised, would be eaten up, would be
grabbed by these very powers of the
International ~Monetary  Fund. Why have we
not raised our voice there? You talk about
developing  countries, and here is a developing"
eountry which has the  highest number  of
unemployed  in the world, the highest number of
underemployed in the world; 30,000 or 35,000 people
died in Rajasthan. What about us? Unfortunately
1 think our Government failed to plead our case there.
Furt 11 the charge we have to pay for the admini-
strative cost of operating the scheme, which
would be Ithink 15 per cent, is also on a very high
side. These are the two obvious defects of the
particular Fund which is being created for developing
and I underdeveloped countries, where we have ' to
pay administrative charges, although some words
have been used , some things have been said about
creating  bulfei stocks for  certain primary
products. I hope those primary products are pro-
duced in our country or in Asia or iu Latin
America, not in the United States. I have a fear that
whatever buffer slocks will be built up for
certain  primary products, those will be only
from the United States. I do not know whether
they will be Coca Cola or some other kind of
bear. The whole attitute of those who created this
particular ~ Fund is an attitude to boost up the
financial empire of the western capitalist countries,
neglecting, ignoring the basic needs of developing
countries or under-developed countries, and our
Government failed to howl there. Then how long are
we going to depend entirely on some expectation
of some money from the International Monetary Fund
or the World Bank?  Although. I have heard, I
have seen in the press. that our Government has
declared that in the fourth  Five Year Plan our de-
pendence on foreign aid has beci reduced, nevertheless
the expectation is thi Missions go every day.
the Minister rush, instead of takine steps about what
they should do to give more money r<> the
peasant in the field than Rs. 2. This World Bank or
International Monet Fund representatives came to
India five years back. They went round the coal belt
from Singareni to Jharia and from Jharia to Madhya
Pradesh. They ga
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a long report W'hat was the report? It was that
Ir lia needs more and more petroleum fron
outside, that India's coal deposit is un st
inadequate, that the first thing we should do is
to get help from the Inte national Monetary
Fund and the Worl 1 Bank so that we can
switch over oi r locomotives from using coal
to diesel ai ion. They created a scare in the cou
Ury. The result is we find that we are i
nporting more crude oil and diesel, and the
coalmines we actually started to opt ri up
under the NCDC were being shu , so tJlat the
voice of the masters, as it ii called, or the big
guns of Switzerland should be taken with a
little bit of citation.

Further, I vould request the hon. Minister to
see and to take steps so that internally thesi
monopoly houses who are responsible for all
this crisis in our country are eliminated and the
relations they have with monopoly houses
outside which are lea< ing to concentration of
wealth in the world, which are leading to war
in the vorld, which are leading to intematioanl
crisis in the world, are cut. That can je disent-
angled only by taking steps towards social Ism
instead of speaking about t day in and clay
out.

Then my req lest to our Minister is this. We
have a man on the Governing Body. There is a
danger that this year we may lose that seat
which we have. What is the chance of our
keeping it, or will it be taken by Jap in or
some other country of the western  vorld ?

Lastly, are we going to accept this treating
of developing countries and underdeveloped
count ies on part, or has not the time come to
say firmly to them, "No, if you want realf to
help, then your quota to the developing
countries must be increased, or I wa k out" ?
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SHRr P. C. SETHI : May T remind iho hon'ble
Member and the Chair, Sir, that we are discussing

AT AT AF iy THTAT T the international Monetary Fund  ?

and Rank (Amdt.) Hill, 1960 3842
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"You can fool some people for some time
and all people for some time, but not all
people for all time."
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : You are talking
irrelevantly.

oY AN v ¢ IAFT qraiE fua
a1, AF 439 BH I, STY AW 10,
AHEHT HH AT | AT 4T HqTIE) TR
AMAA WA FTE 1 TH AT AT
T @ & & qverare ez 81 ¢ 3=
W& @ifs ag 9v A gmfar aw
for sa & (a2 =8 %1 219 993
Tl @ FE AWOET H NI THwel-

2

fed aam & e arefaa &
it T (TE7 93)
FTF A AT g !
ol ARG TA AT GET FTT A7
A1 FIE A4 F OF WA )
Iq@ABUA (71 AwAT A @ww)
AT ATE @ FI A0 |

St AR TF : AT FRA F Al A

iz Wma Z |
SHRI K. (HVNDRASEKHARAN
(Kerala) Mi Vice-Chairman, Sir, [

was rather surpri .ed to find, particularly
some hon'ble Mei ibers on the ruling party
side and the nam< sake of the ruling party
in the opposition, very much welcoming
the provisions ol hi; Bill as if suggesting
that the provisioi of this Bill would con
tribute to the so ution of our difficulties
in the internation tl monetary sector. Far
from it. In fact, if we resort to the "sp;-
cial drawing righ s" scheme to the fullest
extent possible, o to more than what is
possible undi> * circumstances, the
delx:ndence of t is country on external
countries or organ sations of external count-
ries would only I Icrease, and to that extent il
will not 11 good in the national interests.
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We are a menber of the United Nations. As
such we became a member of this Fund and
Bank as and when it was formed in 1945 and
as a consequence we had to legislate. And in
view of the fact that there have been certain
amendments to the articles of the Agreement
of the Fund, as originally constituted, this
amending Bill has become necessary. I,
therefore, find nothing either to support or
oppose this Bill.

This Bill is a necessary consequence of
certain decisions that have been taken outside
and to make use of this occasion for making
culogies on the "special drawing rights"
scheme, and as if our resort to the scheme
would be a panacea for all the economic ills of
this country, that | think, Sir, is an illusion.
What we have found, particularly after
independence, is that more and more in a
gigantic measure year after year this country
has been expanding and increasing its
dependence externally. Many are wise today
and are condemning that measure. Of all the
measures that we have taken after inde-
pendence and the decisions thereafter, the
decision in relation to devaluation was the
most disastrous and politically unwise and
administratively bad so far as this country was
concerned. It was thought, Sir, that devaluation
would boost up our exports and we would gain
in foreign currency. Now the realities have
shown that far from boosting up exports, there
has been deterioration in exports at least in the
percentage which we were aiming at year after
year, and so far as our imports are concerned,
we have to maintain the imports and we have
to pay more. So I would submit, Sir, that while
we are passing this amending Bill so as to
facilitate the Governments or its agents, the
Reserve Bank, to pay for the charges in regard
to the implementation of the "special drawing
rights" scheme, it would be wise on the part of
the Government to draw as less as possible. It
is a fact, Sir, that this Fund and Bank is more
and less dominated by the powerful countries
of the doller-sterling area and, therefore, there
is also a political aspect, even though,
generally speaking, in the United Nations and
organisations connected with the United Na-
tions we do not contribute to the political
aspect as such. But certain results cannot be
overlooked and our association with the
"special drawing rights" scheme should be as
limited as possible.

Tnank you.
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THE VICE-CHAIRMAN (SHRI AK-BAR
ALT KHAN) : Mr. Niren Ghosh. Five
minutes.

SHRI NIREN GHOSH (West Bengal):
Mi'. Vice-Chain an. Sir, this is a small
Bill, a sort of coi lequential measure, follo
wing from our < ountry being a Member
of the LM.F. n that context, the mea
sure before us do s not carry much impor
tance. But the debate was really poli
tically revealing. Thai shows a certain
alignment in the country, and I think the
country should ike note of that. You
see, on this quesiton, the Syndicate, the
.Swatantra, tliec Ja i Sangh and the Treasury
Benches are one. As for the others, they
are quibbling. cannot say anything
definite because f there is anything that seems
to hurl U American imperialists, they draw
back. So this is a very revealing debate in tha'
si

Now, Sir, evt ybodv knows that the advice
of the GATT and the IBRD went against the
intere ts of all the under-developed countries.
Can Mr. Sethi deny that ? Yet, ever body
submitted to them.
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They are a party to that. A conference was held
here in Delhi, of course, under U.N.
auspices—the UNCTAD—some two years ago
and our Maharaja Dinesh Singh, then
Commerce and Industry Minister played host.
All the under-developed countries somehow or
other, the stooges and the non-stooges—there
are underdeveloped countries whidi are
satellites and stooges of the Western
countries—agreed on one point in dire self-
interest. And what is that ? One per cent of the
GNP should be spent by the developed
countries for the development of under-
developed countries. The masters said "No, not
even one per cent."

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Which masters are you
referring to ?

SHRI NIREN GHOSH : The masters of the
UNCTAD, the masters who rule the roost in
IBRD and IMF. The IMF and the World Bank,
the twin sisters, are the twin pincers clutching
at the throats of the under-developed countries.
Who does not know that this was why the Mar-
shall Plan was devised, in order to stem the
tide of revolution, in order to maintain the
status quo, in order to safeguard impe-4 PM
rialism ? Everybody knows that. And I suppose
our Mr. Sethi knows about it, and our Prime
Minister also should know that now that she
has taken over to herself the Finance portfolio.
I am glad she relieved Mr. Morarji Desai and
nationalised the banks. On that score I have no
grievance against her. But she ought to know
that this was such an instrument devised by
them. They go on surrendering our national
interests to them. Whose national interests do
we uphold then ? Have you become the
Government or the Council of Ministers of this
great country to administer to the needs of
certain advanced Western imperialist countries
? It is a strange phenomenon. I would pose this
question to tbe ruling Congress Party, to the
Youiig Turks, to those three members who
have claimed a communist background and
against whom there was a row in public: Are
they for upholding the interests of the nation,
or, on this very very vital matter do they
surrender to the imperialists and give up their
nationalism? That is a basic question. They
say, "... in order to tide over our balance of
pay-i s difficulties". Why do these balance of
payments difficulties arise at all in this country
? Why are you interested in getting gold at 35
dollers an ounce ? At least France, an
imperialist country, fought
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grimly in its national interests. An imperialist
country, did it. But this great country of
ours, which is supposed to be the greatest
democracy in Asia, in the world, did not
pick up courage to do that even to assert its
national independence. Why  was our
currency linked up with that of theirs ?
Why should we boost up the dollar ?  Let the
dollar crash. Let the pound sterling (. ;sh. It
will be to our benefit at least. Our rupee will
be overwhelmed il they fall through or if they
crash, and our balance of payment difficulties
would be obviated. But we have become their
servitors and we, as Members of Parliament are
going along that  way. They talk of a new
deal. Today I read that the Prime Minister has
issued the slogan of a new deal. 1
have read the notes also I hope there will be
something. 1 have hopes. They will go
on fighting. My friend there taunted me,
"Are you a monopoly force ?" No, Sir. We
are a minor force. Had we become the
major force, many many things would have
happened in this country. Unfortunately we
are not that, we know our force. We do not
boast of our strength. So, the whole thing is in
that new deal. We do not find anything.
Stop remittances, foreign remittances.  Stop
paying interest on the principal amounts
taken from the IBRD and the World Bank.
They have taicen away enouga from us.
Why not declare a moratorium ?  Why not get
loose from the IMF and the IBRD ?  History
has no record that a countiy can industrialise
depending upon the imperialists, depending
upon foreign resources. It has no record
whatsoever up till now. You can have capital
from tnree sources. Either you become an
imperialist and loot ottier countries, get the
money and industrialise tnis country. You can
do that. Or, you try to depend on the
imperialists as you are doing now, hanging a
noose around your necks and be in the blind.
You will never be out of that blindness. They
aic acting that way. The ruling Congress
Party has not put a stop to that. That is what I
want to underscore.  That way leads to the
loss of both political and economic
independence, not only economic
independence, but political independence. The
only course that is open to an underdeveloped
country is to industrialise itself is to depend
upon its own resources.  You do away with
the imperialist vestiges of exploitation,
foreign exploitation. Then even this poor
country would be glad to suffer more in order
to find its resources for development.  They
call China an enemy country.  All right,
you call it so.
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It was more underdeveloped than India. Even a
saintly person is calling China an enemy. All
right. But it was more underdeveloped than
India. It stood on its own legs. How could it be
? How could it be so, not depending upon the
imperialists ? (Time Bell rings) Had il
depended upon the imperialists, then, like
South Vietnam or South Korea or the Latin
American count lies or the French group of
nations in Africa, it would have become the
stooge or the satellite oi" the imperialists too.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Thank you.

SHRI NIREN GHOSH : So, you are more and
more depending upon the imperialists thereby
damaging the fundamental interests of our
country. It is time, and I would appeal to
those persons in the ruling Congress Party
who have a progressive outlook, that you
stopped depending upon the imperialists.
We have never said that all the persons in tlie
ruling Congress Party are  reactionaiy
though on many scores you and we do not see
eye to eye. But 1 hope they will raise a grim
battle on this score, that we should cease to be
a member of the IMF. On this score we
should deny their debt, and stand on our
own. Thoy require our primary products.
On the basis of these products we can stand on
our own. They cannot do without us. But.
now the position has been reversed and we are
moie and more depending upon them so that
they can chelate to us that you cannot even
upgrade your embassies to the ambassadorial
level (TimeBell rings) And things have come
to such a pass tliat in a countiy with which we
have relations for a pretty long time, we cannot
upgrade our deplo-matic mission  there
because America said, "No, you cannot.
You are a member of the IBRD and IMF and
you have drawn loans from them and you
depend upon them." So, on a vital thing you
cannot go against the masters. Things have
come to this position. So, I think you should
strike a new path if you say you have got a
new deal; otherwise, it will sound hollow to the
whole country.

SHRI T. N. SINGH (Uttar Pradesh) : Sir,
this is a very small measure. There is one
aspect however, which has been worrying me
in regard to this Bill. After our independence
and the Second World War, the sterling
which had once acquired the position of an
international currency, lost its premier
position arid the dollar has occupied its place.
So it was but natural for us to look to the
International
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Monetary Fund or the World Bank as , it is
called to hei j us by providing some kind of
international currency which will reduce out
depei. lence on any particular nation's currency
So it seemed to be a step in the right direction
However the manner in which 'he IMF has
functioned and tne manner in which the
developing nations are bein; placed in an
inferior position amounts to inference with their
sovereignty and t: eir right to manage their own
finances as ( icy think fiest. The IMF has
restricted om powers and autonomous rights to
function in regard to our national finances in
our < wn way as we like best. The dollar toda 1
dominates international exchange and cu rency
and as such it is in a position to influence the
IMF's policy decisions.

Reference was made to the devaluation
decision which was taken in 1966. It was
taken at the behest of the IMF and not because
we thought that it was desirable and in our
interests; it was a hush-hush decision because
the World Bank team which visited this
country earlier had reported that if India wants
further foreign aid and assistai ce, it must
devalue its currency; ths decision to devalue
the rupee was taken in consultation with and
under virtual direction of the IMF.

Then again in regard to drawing rights,
formerly sterling reserves were treated as a
kind of inte national reserve and even now
they are treated as someth'ng which would
keep ou' currency in shape. So far as internati
mal trade is concerned, the .LM.F, woul give
us certain drawing rights; we can draw on
them as and when necessary.

I am rather worried about one aspect of this
Bill. I refer to clause a(dd1 which says :

"(dd) an assessments required to be paid
by tl e Central Government to the
International Fund..."

What I feel if that we are accepting certain
obligat ons under this Bill. The IMF will have
to be disbursed by us in regard to certain funds
and liabilities which a-ise under this bill. Now,
to any such Bill a statement must be attached
as to what are the liabilities on the Consol
dated Fund. This has not been done. I think it is
highly improper and in ;gular; it is a future
liability on tl e Consolidated Fund which the
Government  accepts  and
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there should have been some indication as to
the amount involved. I think nobody has taken
objection but with regard to introduction of
this Bill the Presidents' consent should also
have been taken. I do not know whether it is in
order to pass this Bill without the President's
approval in such matters, which is necessary.

SHRI K. CHANDRASEKHAR/W : In that
case the Speaker's Certificate will also be
necessary and it hat to be treated as a
Money Bill.

SHRI T. N. SINGH : I am sorry there is no
such indication here. I can assure you, Sir, that
there is no intention to put any obstacle in the
passing of this measure but I feel there has
been a mistake which needs to be rectified.
Anyway, that is a matter for the Government
to look into.

Apart from that, it is high time that the
underdeveloped nations or the developing
nations of the world including ourselves give a
little thought as to how far we should be tide to
the apron-strings of foreign nations. I feel that
gradually the developing nations' initiative is
passing into the hands of the developed
nations. It is a very dangerous trend. We have
got our political freedom but we have lost our
economic freedom much more. Today we have
a liability of huge loans taken during the three
Plan periods which mean an outgo of about Rs.
600 crores a year and this amount to be paid
annually is going to increase further. We
should not be lulled into any complacency by
facilities for getting foreign loans. There is a
tendency to rely more and more on foreign aid.
Will you believe me if I tell you that we have
imported even type-writers and furniture
against loan assistance for projects ? We felt
that foreign officers and technicians coming
here would be very happy if we gave them that
furniture to which they were accustomed in
Europe. We have provided special facilities to
foreigners who come here and we have been
relying more and more on imports for such
facilities which we can ill-afford.

I can say from personal knowledge that in
1953-54 when I visited Bhilai which was just
under construction, I was mightily pleased by
the behaviour of the Russian experts; they
behaved as if they did not have any special pri-
vileges. But now every Russian, every
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American, every German and every foreigner
wants a fully air-conditioned house and also a
swimming pool for him. Some of these
facilities cost foreign exchange. My point is
that when we have some facility, we make use
of it easily and that adds to our foreign debt
burden. Therefore these special drawing rights,
although they look attractive, they have to be
used with great restraint; we should not draw
upon them easily. So though on the of it it
appears to be desirable, these facilities should
be availed of only in special cases and very
sparingly. If that is the intention of the
Government, then we should like to be told by
the Minister when he replies as to what will be
our liabilities in future years as a result of
these 1added facilities, because we have to pay
back.

Then, Sir, many times we have entered in
the foreign agreements which we need not
have done. In many cases when we negotiate
for foreign collaboration or aid the IMF might
be required to guarantee or give some loan—-
they have in such cases pressed that the loan
assistance would be forthcoming only if the
project is set up in the private sector. Let
anybody deny that. They make it a condition
that the project should be in the private sector.
Only in some cases they have given aid to the
public sector, i, €. the Railways and tne Posts
and Telegraphs, because they are in public
sector in many countries. Foreign aid is easily
available to any good private sector
undertaking but not to a public sector
undertaking other tlian those I have mentioned.
For instance, they would not give to your State
sector steel plants. Though IMF funds are
available for the Tata steel plant or the Indian
Iron & Steel Corporation, they are nol
available for the public sector plants. Now this
kind of discrimination has been going on, by
the IMF and the other organisations. It is time
we strongly protested against this kind of
discrimination. What scope is there for
socialism when almost every day we bring
forward measures, which try to give more
opportunities to foreigners to encourage the
private sector ? I have heard nothing from the
Minister or from anybody in the House as to
what assistance is going to be given to the
public sector industries as a result of this
measure. Will loans and special Drawing
Rights be available to them from the IMF ?
That is the point.
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The third thing that must be safeguarded
against is this; we have had bitter experience
about the manner in which the devaluation
was dictated to us by the IMF. Yet we always
say that there are no strings attached to such
assistance. It is repeatedly said that there are
no strings attached to foreign collaborations
and to any such assistance approved by
Government. But there is a lot of strings
attached to the IMF loans which "we learnt
from our bitter experience in regard to the
devaluation decision. They said, "Unless you
do these thingsall aid will be stopped.”

This is how devaluation was forced on us. |
want to be assured by the Government in this
regard in very clear categorical terms. I do not
know whether the Minister is in a position to
give that assurance today. If not today,
tomorrow or later the Finance Minister who is
also the Prime Minister may come and tell us
that this is what the arrangement is going to be
and that our freedom to manage our finances
will not be interfered with. We want to be
assured on that point because we want the
public sector and our economy to be
strengthened and, therel'ore,we have to be
assured on this point.

Thank you Sir.

THE « VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Sen Gupta. After hirn the
Minister will reply.

S

0 TEAATEE

o

ATT 2H aq

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : At your request I have given
the opportunity to Mr. Balkrishna Gupta. So I
think it is not right that you should also take
the time of the House to speak.

1 TRATAG . 98
a19 FH Atdad arfan

A

et o |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We have exceeded the time. |
want you to coop*-rate.

SHRI RAJNARAIN : What for I am here ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Everybody cannot speak.
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SHRI RAJNAKAIN : I am going to throw
some ne </ light on the matter.

THE VICE-< CHAIRMAN (SHRI AKBAR
ALI KHAN) : But everybody cannot go on.

SHRI DWIJBNDRALAL SEN
GUPTA (West jiengal) ; Mr. Vice-Chairman,
Sir, it would have been more appropriate to
name the Bill The International Monetary Fund
(Withdrawal) Bill. In fact Clause 3A is the real
clause in t le Bill which we are econsidering
now. [ am reading it. Clause 3A reads like th

"Tlie Resen ) Bank may, on behalf of the
Central Government, use, receive, icquire,
hold, transfer or operate the special drawing
rights of that Gover iment in the Inter-

national Fund and perform all acts
supplemental or incidental thereto".
[THE VICE CHAIRMAN (SHRI RA

NIWAS MIRDHA) in the Chair. ] Before w
pass this Bill we should ¢ take note of th
urgency, the compelling necessity, on thU pa
of the Government in introduc ng this scheme
Obviously, the Gov-i rnment of India thinks thai
they are running short of funds, that they shoul
have funds from anywhere they can. They hav
borrowed huge amounts fr >m abroad. The
have also incurred interna! loans. Now they ar
trying t. exhaust a particular source which W1

not intended to be used in the mam, ;r they ar
now trying to. I would invi'e Members to see th
specific reasons why this authority is going to b
given to the Reserve Bank. It is not for the mer
fun of it. We are going io give these rights s
that they can withdraw, ;ind I believe they wil
withdraw. I sa the repercussions in our nationa
eco lomy if this fund is exhausted or 3 1 .rge pa
of it is withdrawn for our immediate necessity
Tlie economic s>ability of every coun

depends on the fund that stands to their nationa
iccount. If we withdraw it, we car; lot have it.
The moment we withd aw, we deplete our
national balancr to that extent in this Monetary
Fund. Now it. shows the bankruptcy in our
national and inter-
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national economy. We have increased
our exports no doubt, but they are
not to our expectation, they are not
to our satisfaction. We should have

done much more. For the last few years
the balance of trade was against us.
Of course we are trying to improve
our position. And if we withdraw from
the Monetary Fund what we have ac
cumulated, we shall be depleting the
Fund to that extent. Now [ would
like to emphasise on two important
factors that should have been tapped,
that should have been tried and tried
effectively. When there was the Gold
Control Order, it was said that there
were 4,000 crores of rupees under false
cover, not in circulation; it was in gold,
or it was in hoarded wealth. Now how
far wc have succeeded in unearthing
that huge amount ? We have failed
there, tn other words, that Gold Con
trol Order is only helping us to ruin
the goldsmiths; it is not helping us to
find out the hidden money, which was
one of its objectives. Secondly, we have

nationalised  many industries.  We
had great hopes that there will be
abundant return or adequate  return
from the investments we have made.

But we have not succeeded to that extent.
We have got something but we have
not succeeded to the extent which we
thought of at the time of planning. Now
I have a serious matter to iell this House,

Mr.  Vice-Chairman, Sir. We  have
nationalised air  transport. We  have
Our Indian  Airlines Corporation.

The Indian Airlines Corporation is in the
public sector and we have made great
investments there. I have before me a letter
written by tlie Secretary of the Indian
Commercial Pilots Association, Mr. S. L.
Bagclii, to the Regional Director, Indian
Airlines. It is dated December 5, 1969. It is a
letter threatening direct action. And this letter
was not replied to by the authorities denying
their apprehensions, because the implication
of what the IAO is going to do—according to
this Pilots Association—amounts to partial
denationalisation. Now, Sir, there are three
services, one from Calcutta to Cooch Behar in
West Bengal, another from Calcutta to
Jamshedpur in Bihar and a third from Calcutta
to Port Blair in the Andamans. Their
apprehension is that these three lines are now
going to be transferred to the private sector.
What for ? Is it an admission of the failure of
tht; nationalised industries ? I am against this
type of denationalisation. If it is
denationalisation in this manner, if this
process starts, nobody knows where
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it will lead to. In connection with that letter by
that Mr. Bagchi I had a talk with the hon.
Minister, Dr. Karan Singh, and he said it is
not correct. "I shall find out". Of course
without checking on it he said it is not
correct.' [ say it is correct. Otherwise, why this
letter of December 5, 1969 to the Regional
Director, Indian Airlines, Calcutta, was not
replied to ? Why not these allegations were
denied in a reply to disabuse the public mind ?
Now if this takes place, it will be very sad; it
will be the end of nationalisation. In spirit it
would be an admission that we are not capable
of running nationalised industries, and all our
investments in nationalised industries, will
therefore be absolutely without much meaning
and will amount to an admission of the failure
in that sector.

All what I want to say is that the position
that the Government is now taking by this Bill
is an admission in itself that our economy is in
disorder. And for bringing it into order they
want this Bill to be passed. This is a sad
commentary on our whole economy and I
wish our Finance Department moved in a
proper direction.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Mr. Sethi.

Y TSATIAO 7, FEED EA

d49 3w FEATE |
amavega (W1 7w fraw faat) -
a7 qE Al Ad qTaA 97 41 @ |

At TR ¢ AW arAT § AR
v AT | A4 arad § af | a@r Aw
ard 1T B AAT A1 4T A A

FAAT AW AT AWT  df &9, 99
TS FA AT TEAT AFT | WWrameq F

I gug fasr s

Fqawngw (W Ow frmm feul) ¢
faaar W g AN ) dET EW G 3
Al o=\t 2 |

St TrTEe c F azd Gl @ e
G | frear wwm odwm oA Ar AE
¥ HE |

International Monetary Fund [ RATJYA SABHA ]

and Bank [Amdt.) Bill, 1969 3858

Fqranean (W1 m faam frat)
fer ¥t & @87 &1 a9 377 @
A TEm o

- -

wqy TAATIIN : 29 97 T GE Wi
Ec

ot A%t I (zfonon) g2 w@mar
TAE AW KT @@ AT 2 AET | AT oA
G B U e

Wt AT AT, W HTTH T
AT FZT A AT F M AgAT ATEAT E

fF s oy A7 e ZET & A aE
gaviim war fafa @ 4% & sww
ey faeiz w7 am =rfer ) faewer
wA aw gur @ faeer @ Enm
A7 T A7 W faFw aaead &) s
ATT I A | A AT ST TRAE B G R

7 W AT AN AT o v fam wa
T, A AW AT AT AT § HIT
ZR?T AN AIF HAT AF | T AT To
F¥e  Oo HAFWE, W7 Hfaqv  smae,
azen Zal @l 2 fr o smw A
AT T FE & |

fma. az ardt mEaE 21 wr e famme

I AT 1 WAr # qEr = A W
ar qar =/ &FoarE o oo faw g
faq srmicln sma # aw Emr oWy
TEI 2 | FH T T 21 2 a1 F87 1 9
M AT WL, a7 MUF HiFe fag g
ER| urrm a7 o s w1 day
FTIAT 2 4% A Hoaar WA fawar &
A1 F2T aega fadwi A7 @ wiE 9w sy
1 FRAW AT FIEF AT G, 39 Fon
Gar 74 7 ara A7), Zw Ady dar s
Far am wmw F A7 A o & & wEar
g g A1 wer S fRw St 3

TEAIE F0 T ¥ fzam 57 @y
&A@ guEl 94 quEdia Ay A

arg ama 2 | A (@ F 3,500 ¥
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3,500 F9r8 wg0 § A7 52 ¥ §
aET w1 4 faeon afar aw
Tqq qEI9T g A A F 9 H
#1 3z WY, q AT A g

ar g any = fagidl & famadr 21 |

gfe FFo To SFHT TH 414 FT @F =01
a® & awad i fr 4 fefaw § ar
dmfeasn anaw, qofaE A F7 O
AMTAAIE WET 0 | A A Al ATRE
F AN H F T 30 §To To HFAT
aea ! #fpa 5w § 39 aww T
afermT faar % zasr Faat AW
T 9f Fife wdw ¥ @ fEmour
fF qeftna 9% =<t agar adt zaft s
THINT qF H FAET AIAA FON, TR
faw 1

At q¥o To HEWR
fiawz faw #fzr )

(3eT 93w)

off A¥Y T AF A5 AT A( A AT,
TAFT AT FT AL B FIE |
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AT grsear et agrmar o feie |
#1 vt Gwadfe doen Hag 21 a7

A TOATITIAN : WIE A A a8 Far
St et a7 famw g g
F1, qGT A THA 22T, AT THOAT AW
fapr aOmaEaT 97 g WA | |

ot §¥o Yo EWE : TH X E_!Ta't‘f‘

qEH HL AT A9H A | |

gqadraw (st vw fam faal)
ag dgw fadl s wwg &7 a1 @=ar
z1

SY TOHATOAN : H FAT AT )
% qaw wri & ¥ O v @
g1 Ea ¥, @A ¥ g A fer
sirferT, ©idfe o7 ST &1, 99 779
yufopr, grde @tt TddT § T S
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T 18859 AR F 30 @ §1 ¥l
f& oa aar wwer 2 B S drder fawr
EOT TSN T qET age T ZE |

»it WTo Yo WA : Afaw & FATAT
THT TgT agdr 3o 3% grar |

of; TRACRAT : qfA T A TN
Zw & 77 7 afm 7 vy awrd 4
afm 7 a7 71 fr s dfefasw o
F4 97 drofasw #1 Ag &1, @iE
witfafass @ fo @ =9 318
Ffefam | afm & ox amg wRT @,
o |eAT ST 39 e 1 v fammr # oA
wiiforfasy @ f& ame @29 % $#fe-
zferem | gfran & a1 sdwret dz gan
AT # a1 Fe FAifgar F1 wETCHAE I
argar g e ao &ifgn 7 wgr s afer
FT g AT TEd g, IR wg, TE-
feafasw e 'dfvefasw 7 91 zfam &,
7 EAMI TEAT ASAF | WX EW AT WA
& A7 gare faamr & fly 9 & w-
watE & faa arnsgae #1 g 9Ed
ZOT AT AE OF ATT @A §1 AT |

gamarad (s v fraw faat) -
TiSTATErA ST, A AT fawa g it

ot TIRATTIGW : THIAA H FgAT ATEAT
2 war A & fr wrord afs Snfaam
# gufEaw  gar Tataw qrEad ¥
afest F a9 &1 oo qeAfa® av &
wae F faar @t wreaad & st 97
wifqem & geEe  fawtaa gar o
g Y AFE T AT g 3A AT A19v-
FAT AGN & 1 Ar A, AT WA AT
fam @ fam frear swwgr 8 w00 @ 22
T4 & arg v guw faRvir aEr 1 aaw-
Far far a far @edy sdrom @r g
Fii g0 A e HET ¥ 9L #9A
1 fa 7 faq qefe s@ o @ &)
it "me AT H WA ueEr v &y
AT AT ATEATF
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wAry g4y S 24 fFogw Ty T@d
U gw ey & fv gfm & avw awesr
, T fava fawm 5w owwT a3
39 fav fava am @ faw
g ag 5 T (o fradr g
M@ TUA TAAT AT A F ATe W1 Am
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T FE A
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AT AoFT " 9 A, dY ARa w1
\Wﬁﬁf WA AT TELT TE 2|
| aTH R FEAT wEwW fF A A g
lwqgeﬁ%ﬁﬁﬁafmﬂﬁrit w,
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| 9T EF, AW AS AAM, AT d W w7
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AW AFATE )

T

t Interruptions)
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(Interruptions)
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| 9% WE ATFI T AT F aTa q40T &)
q W@ 3 owwa §

Y TRATCRN ¢ EHI A T [
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FAAT TF AV FOATEL T TEL AW

| St TR AT T 22 S

1 wWgT o WEET FT WA FIET W
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TR ¢ ifad sEwaw Wt
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fredy wad o T 2 s WA A
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T3 Wid &% g Aw H e faen aw
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Bo ¥ ARH TEAT IT AATE | TWEA
% AT WL AT AET OIET, S5EW F
A2 T FUC AL A T 9L 100 To K
Az 97 q9T qTA FTEN A §, TAH T=ET
A1 337 | @ ag FAMA q0F 74T AAA
at frag % Fgm 2 % ¥ AT
A 9% AW | IGT F@ FWar aerd
Taw E, 2 AT AqeIrs T, W AT
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1 59T 100%0 & A1 &7 avs faemn !
gaq Fal 48 #0 WA g2z &, vy fwd
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qrRT ¥ | w7 fET SeEe weE q
4 g Agar g fr afes oA
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ff T T T W AT Ay A Aga v
wzars & aform Afraf & e 9@ sardy
F1 fRfrat % zra § ST WA AT
EYE W fsaEmmE A ST

At 7 &g famw @ oW s anaen

@ Wan |

SHRI P. O. SETHI : Sir, as for as the
purpose of the Bill before the hon. House is
concerned, it is a very lirni'ed one. I am
greatful to the hon. Members who have
extended  support to
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[Shri P. C. Sethi] the Bill and those who
have opposed it and given some suggestions
on the various aspects. As far as the Special
Drawing Rights are concerned, as I stated in
my opening remarks, we arc a member of the
IMF since its very inception.

Y AT ¢ &5 FVIeHd € |
A g AT |
SHRI P. G. SETHI : Please. Therefore,

there is nothing like it, as one hon. Member
remarked here, that we are going to the IMF
with a begging bowl. Actually right from its
very inception, when the Bretton Woods
conference took place, India is one of the
members. India happens to be one of the
founder-members of the IMF and it is on that
account that initially we got a quota of 400
million dollars in the IMF which in the
subsequent two quinquennial reviews was
raised to 600 and 750 million dollers. In view
of its quota-holding India has 750 million
dollers in the IMF. It is one of the five
nominated directors in the IMF and it happens
to be so in the World Bank also. Now, Sir, it is
also a fact that this quinquennial review of the
quotas is going to take place in the year 1970-
It is a regular exercise every five years and it
is likely that during the course of the next
quinquennial review, on account of the
various developmental activities and progress
taking place in various countries, including
Japan, Canada and others, they may have a
higher quota as compared to us. As far as we
are (oncerned, we, along with all the other
developing countries, have been pressing the
point that the question of the developing
countries as compared to ihe developed
countries, should be taken up on a special
footing and that India, along with the other
developing countries, should be allowed a
special quota.

However, I may only point out that, whether
we get the position of a nominated member or
not, as far as the substance is concerned the
position is not going to be changed. India hap-
pens to be one of the nominated members
today on the International Monetary Fund as
well as on the World Bank and even in spite of
the quinquennial review if there is any change
in the quota and we do not happen to remain
as a nominated member in view of the quota
which we would be holding at
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that time, India would be in a position to get
itself elected, and it is also likely that we may
have an opportunity of representing other
countries as well, because today as a
nominated member we are not in a position to
represent any of our neighbouring countries;
but as an elected member or director in the
International Monetary Fund and World Bank
we shall be in that position. However, that is a
position wliich is to come in time to come. As
far as we arc concerned, we have in all
international meetings emphasized this aspect
of the problem that India and other developing
countries should get a special quota and our
position should be considered on that
footing.

Coming to the special Drawing Rights as
such, as I have stated, in order to have the
liquidity and world trade grow in a fair
manner various measures were considered and
thought of. But the world trade grew at a
much faster rate than the position of the liquid
money, and as I said, the world trade average
was 1-2-6 per cent, while the reserves had
increased only at the rate of 2-5 per cent.
Today these quotas arc related to the U. S.
dollar which in its turn i-: related to the gold
parity which is kept for the U.S. dollar. This
paper gold, as it is called, has been created
with a particular view so that the gold parity
does not come into the picture. Of course it
has been given a gold parity because it will be
an equivalent to the dollar, but even if the gold
value changes, the value of the Special
Drawing Rights would not change. To that
extent it is superior to that of tlie other
currencies which have gold parity.

Another advantage with the Special
Drawing Rights is that we could convert the
Special Drawing Rights with any convertible
currency of the world where Special Drawing
Rights are allotted. For example, in view of
the Special Drawing Rights scheme which is
being drawn up, S3-5 billion would be created
as a separate account in the International
Monetary Fund, and out of these S3 3 billion
India would be able to draw Si50 million this
year in view of the. quota which we are
holding. Similarly other countries will also be
able to draw in view of the various quotas they
are holding. The Special Drawing Rights have
been created for three years. This year a liquid
money of 83 -5 billion is being created. Next
year S3 billion will be created- The third
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year 83 billion vill be created. So in the
coming year )n account of the quinquennial
review we might get $105 million, and $ 105
million will be coming next year. 1 -iat is how
India would be in a positk. \ to get about
210+130, tliat is about I 340 million during
the course of these three years starting from
10,70. This wc uld be a sort of position where
we coul 1 draw from this amount as a sort of
re .erve to the extent of 70 per cent. A >oint
arose between Mr. Samuel and 1 Ir.
Mallikarjundu as to how much ci uld be
drawn. Certainly our drawing c¢ ipacity is
limited to 70 percent of th' total drawings that
could be created. lut if we draw anything over
70 per c- nt. we have to return it within the
cou le of the next three years. Therefore, ou
drawings capacity is limited to th;it of 70 per
cent. We will have to pay 1 per cent interest.
Mr. Roy raised the question that this if per
cent interest 1; high, that the charges we are
going '0 pay for this are on the high side. I
would like to say that as far as 1 \ per cent rate
is concerned, it is not on the high si le. As far
as charges are concerned, th ey will not be I i
per cent. They would va ry between £ and 1
per cent. Therefore, t le charges are also not
much. To that extent there is nothing wrong
inth .

Having sair this general points, I would in
the ery brief time at my disposal cover 9 jme
of the points raised by the hon. Members.
Would you like to finish this to.ay ?

SHRI AK JAR ALI KHAN : Instead of
starting t e other discussion at 5, we may start
it u>e 10 so that we could finish this.

SHRI P. 1
amendments.
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SHRI P. C. SETHI : I would not go into
details. Some points have been raised by hon.
Members. 1 am very thankful to Mr.
Mallikarjunudu and Mr. Samuef and other
Members who hive given support to this Bill.
But during the course of the debate Mr.
Balkrishm Gupta and Mr. Roy raised certain
points, also Mr. T. N. Singh. As far as Mr.
Singh's point is concerned, I have got here the
consent of the President, and therefore this
Bill <s quite in order. The consent of the
President is there. Apart from that we had
written to the Lok Sabha Secretariat and per-
mission to move irf the Lok Sabha was given
only after the Speaker's consent. Therefore,
the consent of the President and the consent
of the speaker are there.

Mr. T. N. Singh made a particular point as
to whether we shall be using these Special
Drawing Rights with caution, care and
restraint. Certainly we are not going to waste
our Special Drawing Rights unless our reserve
position gets into that position where for way
and means we have to draw upon the Special
Drawing Rights. We would, only draw in that
case. We are not going to draw freely if our
reserve position remains very good. I am point
out that the position of the reserves would
depend upon various factors including the ex-
port. For example, without any fear or
contradiction I would say, what is the position
of our reserves ? As compared to the last seven
or eight years the position of India's reserves is
comparatively very good today, and therefore,
there 13 no fear on that account. Our exports
are rising. But it is true that although our
exports are rising, at the same time there is a
deficit in the balance of trade, and as long as
we are not able to cover that gap, we shall not
be in that position when we shall not need the
foreign aid. That is why although the quantum
of foreign aid compared to the previous. Plan
period has come down—in the Third Plan the
quantum of foreign aid was 22 per cent but in
the Fourth Plan period we shall be drawing
only 8 per cent as far as the foreign aid is
concerned— but in view of the gap which our
exports and imports have got, unless this situ-
ation improves, we shall have to depend to that
extent on foreign aid. But we hope that if the
growth of exports goes on as envisaged in the
Fourth Plan period at the rate of 7 per cent—
although last year it was 13 per cent in the first
quarter of this year it was less—we hope
that
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we shall be able to make it up and we shall
reach a figure of 5J to 6 per cent. I hope that if
during the entire Fourth Plan period we are
able to maintain a, steady growth of 7 per cent
in the exports, this gap is going to be reduced.
Our imports are also reducing on account of
the import substitutions and various other
productions that are coming up. I am quite
sure that this gap will be reduced and in the
coming seven or eight years or at the most a
decade we shall be in a position where the
balance of trade position would be favourable
to India as compared to this day. Therefore,
this position is bound to improve.

Mr. Balkrishna Gupta made various points.
He was actually speaking not on the
International Monetary Fund but he was
actually speaking about the type of socialism
that he has been following since the last
twenty years. Now he is afraid that the type of
socialism which he was following is being
invaded by the new forces of socialism and he
is likely to be wiped out. Therefore, his fear
was more on that account than on any oiher
account.

SHRI Z. A. AHMAD : He is not here. You
need not spend much time on that.

SHRI P. C. SETHI : All right. I will not say
much on that. I will not go much into it. As far
as Mr. Sen Gupta is concerned, he had
mentioned particularly about the balance of
trade petition. I explained that position. As far
as Mr. Rajnarain is concerned, he particularly
made the point that we should develop our
productivity. Certainly that should be our aim
and to that extent we should certainly develop
our productivity, and we are doing our
best.

5p."-

Lastly, Mr. Rajnarain mentioned about the
one hundred rupee note, about which I must
clarify. About three or four days ago he gave
the one-hundred rupee note saying that the red
ink in that has been wiped off when the note
became wet. The person who went to the
counter of ihe Reserve Bank wanted an
exchange of that note. The man at the counter
has not authority to exchange a note unless it
is examined. Therefore, a particular form has
to be filled in and after the filling of tliat
form, the note
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is exaniined and if it is found that it is not a
forged one or an illegal note, then that is a
valid currency and it is changed, after
examination- I am sending him a letter and
also the note which he has given me that this
has to be sent to the Reserve Bank along with
the form which has to be Idled in, and then the
note will be duly exchanged. As far as the
question of the erasure of the red ink is
concerned, we have asked the Reserve, Bank
to go into the matter and to examine the whole
thing.

Sir, that covers most of the points which the
hon. Members have made. 1 have nothing
more to add except to say that this is a very
simple measure before the honourable House.
This gives only the authority to the Reserve
Bank to get SDRs  and nothing more.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : The question is :

"Tliat the Bill further to amend the
International Monetary Fund and Bank Act,
1945, as passed by the Lok Sabha, be taken
into consideration."”

Tlie motion was adopted.

. THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : We will go to the half-
an-hour discussion.

SHRI Z. A. AHMAD : Sir, [ want to speak.

THE VICE CHAIRMAN (SHRI I RAM
NIWAS MIRDHA) : If we sit j for a few
minutes after that, we will

take it up. The half-an-hour
is from 5-00 to 5-30.

discussion

SHRI Z. A. AHMAD : We can finish this.

SHRI A. K. KULKARNI (Mabha-lashtra) :
Sir, we must have the discussion first because
for the last three days, we are postponing.

THE VICE-CHAIRMAN (SHRIRAM
NIWAS MIRDHA) : We are not postponing.
I think we will wait for al few minutes more.

SHRI AKBAR. ALI KHAN : If that is the
wish of the House, then we shall finish it.

SHRI CHITTA BASU (West Bengal)
No, no.
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SHRI P. C SETHI : Mr. Chitta Basu, it
will take only five minutes.

THE VK IE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : We shall now take up

the clause by clause consideration of tht
Bill.

Clausts 2 am 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title wire adde-' to the Bill.

SHRI P.C SETHI : Sir, Imove :
"That thi Bill be passed."
The question u s proposed.
SHRI Z. A AHMAD : Sir, I will not

take mm 1 time. It has been said, and
correctly slid, that it is not a very major
Bill. I agree there. But in the
consideration of this Bill and other
cognate matte) 5, certain major national
issues  are involved.  And the. biggest
issue that is involved in all the policies
connected wita our borrowing abroad is
the issue < f national self sufficiency. You
remember  Sir—when some of those who
belonged to the older generation started
our nati onal liberation, they called for self
sufficiency. Ours is a big country, It has
resources. It has man-power. It. has
climate. It has water. It has earth. And it
has hart -working people. But even 20 years
after < ir freedom, we are getting more and
more dependent on foreign aid. What is a
1 this due to ? I want to ask. There an
several countries in the world which
llso have achieved their liberation almost
at the same time as we did, and they have
liberated themselves from the foreign yoke
not only politically but economical y also.
But today while we are politically a
sovereign  State, economically we ar.
getting more and more linked up with the
foreign countries and getting  flibjufj ited
to them in many respects. Itis iatan
ordinary thing that you can go 0l
borrowing from abroad, i'rom every country.
Every country in the world you approach
for money, resources, aid, grants and all sorts
of things. Well, I fee! humiliated
sometimes, and I have often s lid that we
have become an internationa beggar, one of
the biggest international b iggars. We go
to every country, even small countries,
Kuwait. We go to Kuv aii for some sort of
help. It will be no exaggeration to say that
during the sui tmer many Ministers are
sent abroad for what purpose? For getting
more aid fron abroad, and the success
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of their visit abroad is decided or deter
mined upon the amount of aid that they
get from outside. If they do not get, it
means that their visit has not been worth
while. My contention is this. We have
lost sight of the basic goal of national
self-sufficiency which the Father of the
Nation taught us. We are a dependent
country- And for how long? We are
politically free. If you are not economically
free the freedom of the country is lost.
The man in the street, the poor peasant,
the villager, goes on borrowing from the
mahajan, the moneylender, and the money
lender catches wup his throat and says
that he will take his land. Similary, you
arc in danger of losing the freedom. Suppose
there is a world war. Suppose there is
an international  conflagration. You
are an indebted country. They will stop
giving you aid. Your schemes will fail;
your plans will fail. The basic consideration
which should have been kept before by
the Planning Commission is the develop

ment of the internal resources, the
internal economy. W'c  must liberate
ourselves from the dependence on aid
from abroad. What a pity and what

a matter of shame that for getting your
food, for getting your rice and wheat,
you are dependent on aid from abroad,
and no project succeeds unless you get
loans from abroad. It is a question of
reorienting the entire policy. You can
get some aid from outside. But the decisive
factor, the decisive direction in which
you have to take your country is towards
self-sufficiency. Now, I submit that

there arc resources that have to be tapped. We
have nationalised the bank. Well, il is a big
step forward. But you have much to do still.
What do you do about this huge import and
export trade. Crores and crores of rupees are
going into the pockets of the private
racketeers, the big businessmen and the
foreign interests annually. Why can't you
nationalise your foreign trade. In many
countries of the world, they have nationalised
it. They have got their resources from it.

But you will not touch it. You will hesitate to
do it. I submit and I hope and trust that young
men like Mr. Mohan Dharia and Prof.
Shantilal Kothari or other people will raise this
question from that side. It should not come
only from the Opposition. There are many in
the Opposition who would not like it. Many in
the Opposition will not raise this demand and
will oppose tin's demand. Bui let there be a
national consensus. Let the progressive people
say that we should' nationalise the foreign
trade, that we should nationalise the
petrol
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trade in India. And there are so many other
sources oi' income tliat yon can tap but which
you are not doing- Why so? It is not a question
of your willingness or my unwillingness. Is it
that the country does not like it or that it is not
in the interest of the country ? No. But there
are vested interest sitting inside the ruling
party. Some of them, I am afraid, have run
away from the ruling party. But there are stil!
many sitting there. You will have to watch, be
careful, fight them and carry on the fight
against those very vested interests who are
silting there. Enough unto the day is the evil
thereof. Of course, nationalisation of the banks
is one step forward. We want an economic
revolution. Without economic revolution we
cannot do all these things. Revolution means
structural changes, land reforms, big steps
forwaid. You think revolution means blood-
shed. It is not at all that, Normally blood flows
in communal riots and other things. It is not
the question of blood-shedding here. It is a
question of your bringing about structural
changes ia your basic economic policy, which
will liberate you from the fore'gn yoke and
your dependence on foreign aid, which will
develop your internal resources, will enable
you to go foi ward as a self-respecting nation
and which also will defend your freedom. That
is my submission. I want the hon. Minister to
exmine this and keep this in mind. It is not a
question of your being an old member of the
International Monetary Fund. You can be an
old member of that. But we are also a
sovereign body. Members of Parliament are
concerned with the basic policy. Are you
taking the country more and more towards
progress, towards freedom, defence of
democracy, defence of sovereignty and the
liberation of your economy putting an end to
the exploitation of human beings that prevails
or are you retaining the status quo under the
pressure of the vested interests? That is our
question. We shall fight against vest interest
and we shall fight for sovereign, free,
economically free, progressive and
prosperous India.

KUMARI SHANTA VASISHT (Delhi) :
Mr. Vice-Chairman, may I have a few words ?
Quite a few members have participated in this
discussion. I would like to take only a few
minutes. I also feel very strongly over the
dependence of India on foreign money. It is
very great til many, many respects so much so
that as and when our economy shows

signs of improvement we ave faced with
interference from foreign influence whether from
the Western Bloc or the Eastern bloc. I had
repeated earlier also and I will again say that
because of foreign interference we have done
away with planning because we are unable to get
money to carry on our Five Year Plans. We have
done away with our Plans without saying that in
so many words. Planning is there but we have
only Annual Budgets which means as good as
framing the Budget for the year; it is not pait of
tlie Five Year Plan. All the Five Year Plans have
been put not only in cold storage, they have been
shelved, perhaps* for ever. Now I do not think
that we shall be planning for five years as we
have been doing in the past, leave aside the
question . of implementation. That has been one
of the very serious blows to the planning of our
country. It is due all to our dependence on
foreign money, International Monetary Fund,
allocation of various monies from various
countries and so on. We have been handicapped
because that money has stopped comming in and
we have to scrap our planning though we were
almost very deeply wedded to the idea of
planning. We had planned for decades and
decades. But now, having, completed three plans
and framed the Fourth one, we just threw away
from our hands and we do not know what to do
with it. So I feel that our economy has become
most dependent on foreign money.

Another point that I would like to make is
this. The excess of foreign money in the
country also upsets the balance of our
economy. It has also very extensively and
deeply unbalanced our political balance.
Foreign money playing any part in any section
of our society is very bad. I stated that about
ten years back or so when foreign money had
played a certain part in the Kerala mid-term
clections when the Ministry there had been
thrown out. While Indian money, collected by
Shri Patil at the behest of Pandit Jawarharlal
Nehru, accounted for only Rs. 5 lakhs, another
Rs. 20 lakhs had come from some foreign
countries. I had raised an objection then, and
today again I say that the presence of so much
money upsets tbe economy as well as the
political pulls and currents and so on.

Sir, we have a right to run our country as
we like. Whether the friends on that side do it
or somebody else on this side does it, let the
Indians decide the
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national issues. Foreign powers playing a part
in our lolitical or economic life goes against th
: interest of the country.

Thirdly, I vould say that recently we have
been hearing a good deal of money coming not
only from Western countries but even from
Russia and so on. I still confess that I am one
of the admirers o' Russia and I shall ever
remain an admirer of Russia in spite of many
shorU linings, in spite of many wrong calculat'
MIS on their part, in spite of the many mistakes
they have been committing an 1 will continue
committing. ... (Intermp ion by Shri % A
Ahmad)— Mr. Ahmad, I have great respect for
Russia—I shall continue to be an admirer of
Russia. But I have also learnt many good
things frota the British Parliamentary system
and also from the American system and so on
to the extent they are good. But my feeling is
that if so much money is to be unaccounted
for—whelher through some newspape-s which
enjoy the patronage of some foreign countries
of the Communist bloc, or certain weeklies
which enjoy the fina icial patronage oi help or
certain Corrununist countries—it is a very
serious state of affairs. All these things should
bi run by the Indian people with the Indian
money .

SHRI Z. A. AHMED What about
American jour tals. Say something about
them. Wha is their incidence?

KUMARI SHANTA VASISHT : That is
equa ly condemnable. I have already point d
out, Mr. Ahmed, the example of th' Kerala
elections when ten years ago the Kerala
Ministry fell and the mid-term elections
followed, while Rs. 5 lakhs were accounted
for, another Rs. 20 lakhs were not accounted
for. That was foreign money. I said it then and
I repea' it.

SHRI Z. v. AHMAD : From which coun
try ?

SHRI A. G. KULKARNI : This Bill on
Special Drawing Rights is something differei

KUMARI SHANTA VASISHT : It is no
diffe-ent. When foreign money comes i
creites a certain amount of imbalance in thg
economic as well as as political \ icture of thg
country. As we are all v edded to socialism, le
us not close ou! eyes to the fundamenta
reality that w ¢ want to cleanse our system.
political as well as economic, as much
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as possible. 1 think our friend, Mr.
Kulkarni, is as keen as we are to cleanse
it.  Therefore, we should not worry
whether that money comes from the
Western or the Communist bloc. Both
have wupset the national balance. Both
go against the interest of our country.
Therefore, 1 say let this Government
completely wash their hands off this
thing; it is not going to help them because
the money which can help them today
can also go against them tomorrow.
Therefore my submission is that we should
make our economy strong and become
self-dependent. Our dependence on
foreign money is just like our waiting for
dinner today, wondering as to who will give
us atta to bake our cha pat ties. Our economy
seems to be functioning in that fashion. We
have to wait as to who will give foreign aid so
tint we can run our projects. Therefore, let us
change our outlook on this matter. I admit that
that will have to be slow but steady. But the
change must come some time or the other. I
think the Government, should take very
precise steps about it and change the situation.
Thank you.

SHRr NIREN GHOSH : Sir, I rise to
mention one point only because the question
gives rise to certain issues. The hon'ble
Minister was saying that by and by with
import substitution the balance of
payment  difficulties  would be met. 1
want to submit—he knows, I know and the
officials sitting over there know—that it is a
sheer bluff. As for our exports, it is a
random export, under duress, subsidised and all
sorts of things to sell to them cheaply the things
they require in order to pay their debts, their
royalties, their remittance on profits and all
that.  So it may be a two-way traffic but  to
our disadvantage. He knows that never
will there be complete import
substitution the way they are going.
Take, for example, steel. The ancillary
industry has not developed. Durgapur is
British. Its product they cannot sell to
Bhilai or Rourkela or Tata. So there can be no
import substitution in the steel plant. Like that
they have developed everything in a lopsided
manner.  So there cannot be any ancillary
industry. So it is all bunkum to say that they
will, through import substitution,
overcome difficulty. If they are serious at all—
I again repeat—import and export trade should
be nationalised completely and  wholly.
Foreign oil monopolies should be taken over
without any furtter delay and acurb put
on rercitjnce of profits
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abroad whether at the State-to-Statc level or in
tlie private sector. That is simply the
beginning and not the ent of it. So, what i3 the
use of bluffing us? Either you make a new
departure in this direction, or you go along the
old track.

1 would like to make another point. These
14 nationalised banks will not serve any
purpose unless all the antidemocratic officers
are purged. Otherwise, they will be sabotaging
everything, as they are sabotaging everything
now. From our owr; experience in the State.
we know what these officers are doing—
sabotaging every good policy of the United
Front Government; that is what they are doing.
Without a thorough screening, a thorough
probe and a purge of the anti-democratic
elements from the State machinery, from the
public sector, from the corporations, no
headway can be made.

SHRI P. C. SETHI Sir, I- have
nothing much to add. The hon. Member,
Mr. Ahmad has said about the position
of the economy. Sir, I have said with

regard to exports and imports. With
regard to the other sectors, I would
say that the industrial sector has also
registered a satisfactory growth; this

year it is about 6 Io 7 per cent. As fat-
as the agricultuial sector is concerned,
we have already announced that on
account of the various strategies tliat
we have adopted, by 1971 we shall be
stopping PL-480 imports. To that
extent wc are making headway in that
direction.

As far as the points made by Mr. Ghosh are
concerned, I would not go into the entire arena
of what should be nationalised and what
should not be nationalised because the
objective of my Bill is limited. The other
things we can discuss in the general economic
review. | would only say that whatever loans
we are taking from other countries, our effort
is to repay them. I know of examples of other
countries which have taken loans and not
repaid them. But our effort is not to run away
with the loans, but to strive to develop our
economy in a way that we can pay back the
loans and also come to a stage where we do
not have to borrow anything . . .

[ RAJYA SABHA ]

SHRI Z. A. AHMAD : There is a large
proportion of loans which is not utilised or is
misutiliscd very often.
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SHRI P. C. SETHI : I am not
supporting cases of misutilisation. Certainly
that can be looked into. And whatever
loan is not utilised is in the pipeline and
to that extent it can be used in the develop
ment programme as and when it

comes.

Therefore, 1 have nothing much to add to
what I have said. I commend the Bill for the
acceptance of the House.

SHRI VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : The question is

"That the Bill be passed".
Ths motion was adopted.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE ANSWER
TO STARRED QUESTION NO. 270 GIVEN

IN THE RAJYA SABHA ON THE 28th
NOVEMBER, 1969 RE OBSERVATION
MADE IN THE FOURTH FIVE YEAR
PLAN DRAFT ON LAND REFORMS IN
THE COUNTRY

SHRI CHITTA BASU (West Bengal) : Mr.
Vice-Chairman, Sir, with your permission, I
beg to raise a discussion on points arising out
of the answer to Starred Question No. 270
given in the Rajya Sabha on the 28th
November, 1969, regarding observation made
in the Fourth Five-Year Plan Draft on land
reforms in the country.

Mr. Vice-Chairman, in raising this half-an-
hour discussion, first of all I have to address
myself to the formulation of the basic task of
land reforms itself. I think you will agree with
me thai land reforms means the abolition of the
intermediaries' rights ; it means the breaking
up of the concentration of land in the bands of
a few ; it means the distribution of land to tlie
poor landless peasants and agricultural
labourers ; it means guaranteeing security of
tenure. Now, with these objectives in view, we
have enacted a plethora of legislations in the
different Stales of our country during the last
two decades. But what has been the
achievement of th legislations tn the different
parts of tbe country ? On this question of
assessment and evaluation of the achievement
of these legislations on land reforms, I do not
want to take much of the time of the House.
Simply I will read out certain portions of the
Draft Fourth Five-Year Plan and certain
observations made by authorities on the
subject.



